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IEE BAR COT'NCII OF TAMILNADU & PT'DTrcEENBY

Eigt Court Campur,
ChGEDri - 0(n f(X
Phoac No: l6&12il80' l685l6OE
E. MaIl : tnbercouuilI@yrhoo.con
rr*@ori

c. B.AJf,EI'DIAB
SCESE

R.O.C. No. 7050 ot 2021 Dat d 23.12.2021

CORRIGENDUM OF

NOTIFICATION NO.19 0F 2021

It b ftereby noEfied for the general information of the public that the

Bar Council of Tamilnadu and Puducfiery had passed prohibitory order against the

following advocates by re*lution &led18.12.N21i

Ps€d a rsoluton vide No.737l2021,

by consiering fte cotndaint no.

17212t21 receit€d against him under

S€c. 35 of tho Advocebs Aci, 1961

dhging that a c'imlnd Gas€ hB been

registered against him in Crime No.

69fr2020, under Sec'tions. 3 rAr 4 rlw 17

of POCSO Act and 370(lV), 370 A (i) of

IPC rAr 4(2)(c) of ITP Act @ 3 rlw 4,

5O r/w 6rA1 17 of POCSO Act and

3700v), 370 A (i) IPC rtu 4(2[c) d ITP

Act on the file of the All Women Po[cs

Station, Thallakulam, Madurai Dlstict

and he has been anested and confined

in judicial custodlr.
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ilature of the OrderRoll ilo.S.No NATE

fr. il. NagaraJ,

Permanent Addrcasr
No.4296, Ponni Street,
Aathikulam, Puthur

Its" l2{l/t$l1

2

.A.P.Balanbramai,
.No. 5, Amma lllar.

lndlra Nagar, K. hxfir,
adurai Distri(a

lie. 3001/2017 Passed a resolution vide No.81@(I21,

by considering the complaint rccehred

against him under Sec. 35 of the
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Main Road,
Madurai 625 014.

TemporsyAdlcss:-
]S.,[,29, R*velu
Sbee( Royagram,
Chennai 600 013.
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Advocabs Act, 1961 db*E 0!at $e
respondent adyocate along wtrt 1r+

other ed\rccate bespassed foib tho

hous€ d the compiainartrs

and placed a boarcl in the namo of

Phoenix Law Asgociates. When the

oomplalnant queslioned the same and

reqrrested them to vacate the house,

the respondent advocate and 14 others

dernanded a sum of Rs. 20,(X),0ffi1 to

vacate the premises and also given lifu

hrBat to the complainant and hls fiamlly

rnembors.

SECRE BAR CQUNCIL,
Copy to i
1. The Registrar, Supreme Court, New Delhi.
2. The SecrBtary, Bar Coundl of lndia, New Delhi and all the Secretaries of

other State Bar Courrcils
3. Tlre Rglisrar, HEh Court, Chennai & the Registrars of all High Courts in lndia.
4. A! the Prirxipal Ot:srid Judg€s in the State & the Chief Judge, Puducterry'
5. Ttc parlies srcemed and Noti@ Board
A fto Ptirripd Jtdge. Ctry CIYi Co.rt, Ctrcnnai.
7. The Chktf Judgp, Oqr! d W CqIs6, Ctpnnai.
8. SatesTaxApp*bTflrrd;Chrnd.
9. lncornes Tax App*bTtmrd,.Clrnrit
10. Stde Transport App# Tttnal, €fur[
'l 1. Addl. Bendr SaB Tax TrUd"ldrd O &Hiu.
12. Tribural for Dftxrprrnary Proceeetgl. Ctsrri.
13. Central AdminisHive Trild Ctsrr-{
14. The LabourCourts, Ch€nnr-, Hfti8ffiD
15. The Chief Metropolitan lEgiEtrate, Egmolo, Choflrd{
16. The Chi6f SecrBtary to Gov€rmst d Tad Ftsfia Ctstttd-g
17. Th€ S€crelary o Glvernnrert, La Oepati-C Chrrri{
18. The Secretary, Home Deparfnant Goaniilent d Tarf, lHu. Ctpnmi€
19. Direcior-General of Polica, State d TEnil tHt
20. The Commissioner of Pdice. Chennai City.
21. Members of this Bar Council



3-

22. AII ths Bar Associations :n the State of Tamil Nadu
23. Madras High Gourt Advocates Association, Madras Bar rdssociation, Women
Lawyers Association, Law Association, Tamil Nadu Advocates Association, chennai.

Tho Authorltles above mentloned ar€ klndly requgstod to clrculat€ tha coples
of thls nofff,caffon to att tte Ofncerc under thelrturlsdlction.

The Bar Associations are requested to put up these Noflflcations ln thelr
Notlce Boards.
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lEE BAR COI,'NCII OF TAMILNADU & PUDUCEENBY

Eigh Court Canpus,
Cheuel - Gln llX
Phmc No : 2&90!78O, 25862608
E. MeiI : hbercouloilQTehoo.com
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R.O.C. No. 7101 of 2021 27.12.2021
Ihtod --....-.-*--.

NOTIFICAT|ON NO.2t OF 2021

It is hereby notified for the generar information of the pubric that the
Bar council of ramilnadu and puduchory had passed prohibitory order against the
following advocate by resolution daled 27.12.2021-

Asst. SECRETARY, BAR COUNCIL.
Copy to:-
1. The Registrar, Supreme Court, New Delhl.
2. The Secratary, Bar Council of lndia, New Delhi andall the Secretaries of

other Stiate Bar Councils
3. The Regisbar, High Court, Chennai & the Regisfars of all High Courts in lndia.
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S.lrlo NAilIE Roll No. Nature ol the Order
1 Mr. N. Muniasamy,

Kidathirukkai Post,
Mudukulathur Taluk,
Ramnad Disbict - 623
7M.

Ms.1080/2005 The Bar Council of Tamilnadu and

Puducherry has passed a resolution,

dated 27.12.2021 prohibiting him from

practicing as an advocate in all Courts,

Tribunals and other authqities in lndia

either in his name or in any assumed

name till the disposal of Disciplinary

proceedings ponding against him by

considering the misbehavior of

Mr. N. Muniasamy, who is the

President of the Kamuthi Bar

Association with a woman Court Staf
within the Court premises.
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4. All the Principal Oistrict Judges in the State & the Chief Judge, Puducherry.
5. The parties concemed and Notice Boad
6. The Principal Judge, City Civil Court, Chennai.
7. The Chief Judge, Court of Small Causes, Chennai.
8. Sales Tax Appellate Tribunal, Chennai.
9. lncomes Tax Appellate Tribunal, Chennai-6.
10. State Transport Appellate Tribunal, Chennai.
1 1 . Addt. Benctr Sales Tax Tribunal, Madurai & Coimbatore.
12. Tribunal for Disciplinary Proceedings, Chennai.
13. Central Administrative Tribunal, Chennai-6
14. The Labour Courts, Chennai, Madurai & Coimbatore
15. The Chief Metropolitan Magistrate, Egmore, Chennai-8
16. The Chief Secretary to Govemment of Tamil Nadu, Chennai-9
17. The Secretary to Govemment, Law Department, Chennai-9
18. The Secretary, Home Departmont, Govemment of Tamil Nadu, Chennai-9
19. Director-General of Police, State of Tamil Nadu
20. The Commissioner of Police, Chennai City.
21 . Members of this Bar Council
22. All the Bar Associations in the State of Tamil Nadu
23. Madras High Court Advocates Association, Madras Bar Association, Women
Lawyers Association, Law Association, Tamil Nadu Advocates Association, Chennai.

The Authorities above mentloned are kindty requested to clrculats the copies
of this notlflcation to all the Offlcers under thelr jurlsdlctlon.

The Bar Associations are requested to put up these Notifications in their
Notice Boards.
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